»

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process

for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF THYME & REASON HOSPITALITY LLP

RELEVANT PARTICULARS
1. | Name of Corporate Debtor Thyme & Reason Hospitality LLP
2 Date of incorporation of Corporate Debtor | 27-07-2018
3. Authority under which corporate debtor is | Registrar of Companies — Mumbai
incorporated / registered
4. Corporate Identity No. / Limited Liability | LLPIN: AAN-0369
Identification No. of Corporate Debtor
5. Address of the registered office and | A-1503, Inez Tower A Co-Op. Hsg Society Ltd.
principal office (if any) of Corporate | Floor-15, Mori Road, Sonawala Compound, Mahim
Debtor (W) NA Mumbai 400016
6. Insolvency commencement date in respect | 19-04-2023 (order received on 25-04-2023)
of Corporate Debtor
7/ Estimated date of closure of insolvency | 16-10-2023 (180 days from the date of
resolution process commencement of CIRP i.e., 19-04-2023)
8. Name and registration number of the | Gajesh Labhchand Jain
insolvency professional acting as interim | IBBI Regn No.: IBBI/IPA-001/IP-P-01697/2019-
resolution professional 2020/12588
9. | Address and e-mail of the interim | 501, Clifton Society, Shastri Nagar, Raviraj Oberoi
resolution professional, as registered with | Marg, Andheri West, Mumbai -400053
the Board Email: gajeshjain@gmail.com
10. | Address and e-mail to be used for | C-602, Remi Biz Court, Off Veera Desai Road, Azad
correspondence with the interim resolution | Nagar, Andheri west, Mumbai -400053.
professional Email:cirp.thymeandreasonhospitality@gmail.co
m
11. | Last date for submission of claims 09-05-2023 (14 days from the receipt of order i.c.,
25-04-2023)
12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and Web link: The relevant form for the submission of
(b) Details of authorized | the claims can be  downloaded from:
representatives https://ibbi.gov.in/home/downloads
are available at: Physical Address: NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Thyme & Reason Hospitality LLP on [19-04-2023].

The creditors of Thyme & Reason Hospitality LLP, are hereby called upon to submit their claims with
proof on or before 09-05-2023 to the interim resolution professional at the address mentioned against entry
No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.




A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to
act as authorised representative of the class NIL in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Gajesh Labhchand Jain

i Interim Resolution Professional
Place: Mumbai IBBI Regn No.: IBBI/IPA-001/IP-P-01697/2019 -2020/12588

Date: 26-04-2023 e
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ASSOCIATED ALCOHOLS & BREWERIES LTD.

CIN: L15520MP1989PLC049380
Regd Office: dth Floor, BPK Star Tower, A.B. Road,
Indore-452 008 (M.P) Phone - 0731-4780400
E-mail: investorrelations@aabl.in, Website: www.associatedalcohols.com

NOTICE

NOTICE is hereby given that pursuant to Regulation 29 and 47 of
SEBI| {Listing Obligation & Disclosure Requirements) Regulations, 2015,
a meeting of Board of Directors of the company is scheduled to be held
on Monday, Bth May, 2023 inter alia to consider and approve the
Audited Financial Result / Statement for the Quarter and Year ended
3stMarch, 2023,

This Notice is also available on the website of the company at
www.associatedalcohols.com and on the website of the stock
exchanges at www.bseindia.com and www.nseindia.com

For: Associated Alcohols & Breweries Ltd.
Sumit Jaitely
Company Secretary

Data : 26.04.2023
Placa : Indore

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
RNP MARKETING AND CARGO PRIVATE LIMITED
DPERATING IN AGRICULTURAL PRODUCTS & TRANSPORATION INDUSTRY AT

ROOM NO. F-203, NANADANVAN APTS, DAHANUKAR WADI, NEW LINK ROAD,
OPFF LALJ PADA POLICE STATION, KANDIVALI WEST, MUMBAI-40006T MAHARASHTRA
iUnder Regulation 36A(1) of the Intalvency and Bankrupley Board of India
(Inzolvency Resolution Process for Corporale Persons) Regulations, 2076}

RELEVANT PARTICULARS
1.  Mame of the corporate debtor RME MARKETIMNG AMD CARGD PRIVATE
abong with PANS CIN Mo, LIMITED

| CIN: U021 100MH2008FTCLET 255
2. | Address of the registered office | Room Mo, F-203, Nandaran Apts, Daharukar
| Wadi, New Link Road, Opp. Lalji Pada Police
| Staton, Kandival West, Mumbai-4 00067

T PpE— | Maharashira

3. | URL of website | NA

4, | Details of place where majority | 1.Village; Sharsatwadi Tahsil; Sangli,
of fined assets are located Maharashtra

2.Borivali West, Mumbai, Maharashtra
| | 3-Kalambaoli, Navi Mumbai, Maharashira
5. | installed capacity of main MA
| products) services |

G | Quantity and value of main | Total revendse a5 per audited financeal
prodlucts, services sold inlast | statement for FY 2017-2018 |5

_|financialysar | Rs 2310045682/

T. | Mumber of employees/ workmen | NIL

8. | Further details including last | Send an email at
awailabhe financial statements Irpejitenderkothan@gmail.com
(with schedules) of tao years,
I=sts of creditors, relevant dates
for subseguent events of the

| process are evaitable at:

8, | Eligibility for resoluticn
applicanis under section
25[{21h] of the Code is
awailable at:

| Send an email at

10.7 Last date for receipt of [ 12.05-2023
__|ewpressionofinterest 0 |
11, Date of Issue of provisional list | 22-05-2023
of prospectve resodution
applicants
13T Last date for submission of [ 27052023

| objections to provisional |t .
13. Process email ID 1o submit E | IrpJitenderkothan@gmail.com

Jtender Kotharl Resolution Professlonal

For RNP MARKETING AND CARGO PRIVATE LIMITED
Reg. No. IBEL/IPA-GOL/IP-POOSS0 200T-18, 105865
AFA Mo, AAT/10965/02/210023,/104532 valid upto 21,/00,/2023
Address 702, Crchid A'Wing, Evershine Park CHS,

Off veera Desal Road, Andhen West, Mumbai-400053

Date: 27-04-2023
Place: Mumbal

FORM A
PUBLIC ANNOUNCEMENT
flincler Aaguishion 6 af the nsodancy and Bankrnioy Boged of Inolia
(IS Resolion Procass o Comporane Pansons] Aegukaicers, 2016

FOR THE ATTENTION OF THE CREDITORS OF

FIZA POLYMERS PRIVATE LIMITED

: RELEVANT PARTICULARS e
1. | Marree of oorpoiate detslor | Fiza Polymers Private Limited
2. | Date of inconporalion of conporale debler | 11062015
2, | Aattrity uncler which coporse dethr | ROC-MUmbal
& inoorporaled | regisiorid
4, | Comorma iderity Mo, | Limited Lisbiliy
idendfication Mo, of comomaia dabior
5, | Address o the registered office and

(U411 0MHENISPTC26737E

[ 1018, HUETOWN VIVA, Akns Trade PT CTS 330 (PT)

principel ofice F amy) of comparate | TR, Rloarm No.2, Sharkanvad,, WE Highvery,
dedsior JogestyanE, Mumba-400060, MH
ﬁ S st R R T TR
resspaicd of exwpone deblor | 2502023
v | Estirreed dise of closuns of insobency | FE D203
msthdion process
uhh-rear-:l S e e
renhancy protessional actng as | IEEPA D02 NOITET 201520001 2463
e rasglton profeesional

g, | Aadress end e-mal of the imanm
reanlition prolessionsl, 88 ragisiens
with the Boand
comEpancence wit the inecm

| ip kirargalESEgmal com

| Aucdel.: Flat N, 1704, T3, Rahaia Tipco Heights. Rani Sat
flang, Maksd-E, Mumba-400057, Maharasiina
| Esolution prokssional | Emailt: {zapolymens bciigmal.oom
11.| Lasi cate for submission of claims | cEpneEae
12| Classes of credkors, | any, undar T
ceitsa () of sub-sacion (B8) of section
21, e=ceranad by the interim reschibon
| professional
13| Narnes of Inschericy Professonaks IhA
clenlifed 1o act s Authonsed
Representatioe of credions in a oss
_| (The names for sach ces) |
14,/ (a) Relevant Foms and | Wit lirik: hitps b govinienhomedownlkaads
(b Detals of euthorzed repreceniaives | Proysical Adcress: NA
are avalkie st

Maotice is hereby given that the Mational Company Law Tribunal hias crdered the
commancament of a corporate insohiency mresolition procass of Fiza Palymers
Private Limited on 12042023 (Order informed by the NCLT Registrar an
25/ 2023,

The creditors of Fiza Polymers Private Limited, are hereby called upon oo subomnit
thieir claims with proof on or before 08005/2023 to the imterim resolution professional
at the addrass mentionad against entry No. 10

Tha lmandcial creditoes shall subamil thesr claims with prood by electrenic means only.
All other creditors may submit the claims with proof in person, by post o by
eleciranic means.

Submissicn offalse or misleading proofs of claim shall atiract penalbes,

Name and Signature of Interim Resolution Professional : Kiran Martin Golla
Date and Place: : 27/04/2023, Mumbai

FORM A
FUBLIC ANNDUNCEMENT
(nder Reguialon 8 of the Insalvency and Bankrupley Board of India
{insochency Resclution Process for Corporate Persons) Regulabions, 20146)

FOR THE ATTENTION OF THE CREDITORS OF

THYME & REASON HOSPITALITY LLP
RELEVANT PARTICULARS

| Name of Corporate Delitor | Thyre & Reason Hespitality LLP
| Date of incorporation of Corporate Debitor | 27-07-2018
Autharity under which conporate detitor Regsirar of Companies - Mumbai
5 inconparated J ragisbaned
| Corporate [dentity Mo, | Limsled Liabidity
| Idenification No. of Corporate Deblor |
5, | Address of the registered office and A-1503, Inez Tower A Co-0p. Hag Socisty
peincipal office (il any) of Conporabe Dablor| Lid. Floor-15, Mo Road, Sonawala
| Compound, Mahim (W) NA Mumbai 400016
18-04-2023
| (ordar received on 25-04-2023)
16102023 (180 days from the date of
. commencement of CIRP e, 19-04-2023)
Gajesh Labhchand Jain
IBEI Beqgn Mo.:
IBEIIPA-O01IP-P-01897/2019- 202011 2538
| 601, Cliftan Society, Shastri Nagar, Rawraj
Clvaral Mang, Andhan West, Mumba 200053
| Email: gajeshjaini@gmail com
L-602, Remi Bz Courl, O Veera Desal
Road, Azad Nagar, Andhen wesl
Mumbai -200053,
| Emall:cir.
[ DB-05-2023 (14 days rom the recaipt of
] ———— | orderie, 25-04-2023)
12.| Classes of creditors, if any, under dausa (b)) Mot Appicable
of mib-zecton (BA) of sacion 1, ascaniained|
| by the interim resclution professional
13.| Mames of Insohvency Professionals
Mentified o 2 as Authorized
Representztive of creditars in a class
| Theee naras for each class)
14. {a) Ralevant Forms and
(b Details of utharized represendalives
are avadable at:

£ [P —

| LLPIN: AAN-0389

b

B. | Insolvency commencement date in
| ragpact of Carporate Deblor
T. | Estimated date of closure of insohvency
| resolution process
8. | Name and registration number of
lhe inscivancy professional acling
| &5 infenim resolution professional
8, | Address and e-mail of the interim
resalution professional,
| &5 regisiered with the Board
10, Address and e-mail to be usad for
comaspondance with the interim
resolution professional

11.| Last date for submission of claims

| Nat Apglicable

Wieh Bk The relevant fomrm for the submission
of ihe claims can be downlosded from;
hitpefibbi.gov infhomedownioacs
Physical Address; NA

Watice i haraby given thal the National Company Law Trisunal hias ordanad the comemencament of
acoporsieinsolency resolution process of e Thyme & Reason Hos pitality LLP oo [15-04-2023].
The creditors of Thyme & Reason Hospitality LLP, are hereby called upon to submit fhair
clairns wilh proof an or bedong 09-05-2023 to Ihe infedrm rasolulion professional al the address
mentioned against entry No, 10,

The financial credions shall submil their claims with proaf by elecironic means only, All ofher
creditors may submit the clasms with proofin parson, by post or by electronic means,

Afinancial creditor belonging toa class. as Bsled againstthe entry Mo, 12, shall indicate its choice
of authorised reprasanlalive fram among tha thres insohency prolassionals listed against aniry
o, 13 to act a5 authorised represantative of the class NELin Form CA.

Submission of iafse or misleading proofs of daim shall atiract penaltas. Seli-
Gajesh Labhchand Jain
Data: 26-04-2023 Irferim Resolytion Professional

Franotal exp . epapesl mn No.- IBEIIPA-001IP-F-01697/2019 -2020/1 2563

This is only an advertisement for informalion purposes and not for publication, distribution, or release directly or indirectly outside India. This is not an announcement for the Olfer Document. All capitalized terms used and not defined
herein shall have the meaning assigned to them in the Letter of Offer dated April 8, 2023 (the “Letter of Offer”™ or "LOF”) filed with the Stock Exchanges, namely BSE Limited ("BSE") and the National Stock Exchange of India Limited
(L] (“NSE™ and logether with BSE, “Stock Exchanges”™) and the Securities and Exchange Board of India (“SEBI®).

RUSHIL

DECON LIMITED

RUSHIL DECOR LIMITED

Rushil Decor Limited (“Company™ or “Issuer”) was originally incorporated as ‘Rushil Decor Private Limited’ on May 24, 1993 as a private limited company under the Companies Act, 1956 with the Registrar of Companies, Gujarat, Dadra and MNagar
Haveli {(“RaC"). Pursuant to a special resolution of our Shareholders passed in an extra-ordinary general meeting dated November 19, 2007 our Company was converted into a public limited company and subseguently, the name of our Company was
changed to "Rushil Decor Limited’ and a fresh certificate of incorporation dated December 04, 2007 consequent fo the conversion was issued to our Gompany by the Registrar of Companies, Gujarat, Dadra and Nagar Haveli. The registered office of
our Company was orginally situated at A-701, Fair Deal House, Near Swastik Char Rasta. Navrangpura, Ahmedabad — 380 009, Gujarat, India. Thereafter, the registered office of our Company was changed to 1, Krinkal Apartment, Opposite: Mahalaxmi
Temple, MNear Mahalaxmi Char Rasta, Paldi, Ahmedabad - 380 007, Gujarat, India on February 12, 1998 and subsequently to 5. No. 125, Near Kalyanpura Patia, Gandhinagar - Mansa Road, Village ftla, Tal: Kalol, District: Gandhinagar - 382 845, Gujarat,

India on August 20, 2007,

Registered Office: 5. No. 125, Near Kalyanpura Pafia, Gandhinagar Mansa Road, Ralol, Village Ma, Gandhinagar — 382 845, Gujarat, India, Tel: +91 88 2543 8039
Corporate Office (Address where books of account and papers are maintained): Rushil House, Near Neelkanth Green Bungalow, Off. Sindhu Bhavan Road, Shilaj, Ahmedabad - 380 058, Gujarat, India, Tel: +91 79 6140 0400
Contact Person: Hasmukh Kanubhal Medl, Company Secretary and Compliance Officer | E-mail: ipo@@rushil.com | Websile: www.rushil.com | Corporate ldentification Number: L25209GJ1993PLC019532

PROMOTERS OF THE COMPANY: KRUPESH GHANSHYAMBHAI THAKKAR, KRUPA KRUPESH THAKKAR, M/5. RUSHIL INTERNATIONAL AND KRUPESH GHANSHYAMBHAI THAKKAR HUF
FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF THE COMPANY ONLY

ISSUE OF UPTD 66,35,4217 EQUITY SHARES OF FACE VALUE 10 EACH ("RIGHTS EQUITY SHARES") OF OUR
COMPANY FOR CASH AT A PRICE OF 162 PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF 152 PER EQUITY
SHARE) (THE “1SSUE PRICE™), AGGREGATING UPTO ¥10,749.368" LAKHS ON ARIGHTS BASIS TO THE EXISTING EQUITY
SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF ONE (01) RIGHTS EQUITY SHARE FOR EVERY THREE (03) FULLY
PAID-UP EQUITY SHARE(S) HELD BY THE EXISTING EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON
THURSDAY, APRIL 13,2023 (THE “ISSUE"). THE ISSLE PRICE FOR THE RIGHTS EQUITY SHARES IS 16.2 TIMES THE
VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, PLEASE REFER TO THE CHAPTER TITLED “TERMS OF THE
ISSUE” ON PAGE 243 OF THIS LETTER OF OFFER.

*Assuming full subseription. Subject to fimavsation of the Basis of Allotment

ISSUE PROGRANME
LAST DATE FOR ON-MARKET

ISSUE OPENS ON Ebiisn i ISSUE CLOSES ON**

TUESDAY, MAY 2, 2023 | MONDAY, MAY 8, 2023 FRIDAY, MAY 12, 2023

*Eligible Equity Shareholders are roquesied to ensure that renunciation through off-markel fransfer is compiated i such 2
manner that the Rights Eniitfiernants are credifed to the demat accownt of the Renouncess on or priar fo the [ssue Closing Date,
**0ur Board ar a duly aulhonzed cormmities thereof will rave the right lo extend the lssue period as if may deferming fram lme
lo e, proviced that Bhis fesue will not remain open in excass of 30 (Thirly) days fram the Issue Opening Date {inclusive of
the Issue Opening Dale). Further, no withdrawal of Apphication shall be permilted by any Appiicant after the issue Closing Date.

Simple, Safe, Smarl way of Application - Make use of it!!!

AS B A'.Ir *Application Supporied by Blocked Amount (ASBA) is a belter way of applying to issues Dy simply
Dlocking the fund i the bank accownt, imestors cam avall the same. For further details read sechion

om ASEA befow:

PROCEDURE FOR APPLICATION

In accordance with Regulation 76 of the SEBI ICDR Regulations, the SEBI Rights Issue Circulars and ASBA Circulars,
all Investors desiring to make an application in this Issue are mandatorily required to use the ASBA process. Investaors
should caretully read the provisions applicable to such Applications before making their Application through ASBA. For
details refer to “Terms of the Issue — Procedure for Application™ on page 250 of the LOF,

Please note that subject to SCSBs complying with the requirements of SEBI Circular No. CIR/CFDyDIL13/2012 dated September
25, 2012 within the periods stipulated therein, Applications may be submitted at Designated Branches of the SCSBs. Further, in
terms of the SEBI Circutar CIR/CFDVDILA/201 3 dated January 2, 2013, it is clarified that for making Applications by SC5Bs on
their own account using ASBA facility, each such SCSBs should have a separate account in its own name with any other SEBI
registered SCSBis). Such account shall be used solely for the purpose of making Application in the Issue and clear demarcated
funds should be available in such account for Applications.

CREDIT OF RIGHTS ENTITLEMENTS IN DEMAT ACCOUNTS OF ELIGIBLE EQUITY SHAREHDLDERS.

Pursuant to provisions of the SEBI ICDH Regulations and the SEBI Rights Issue Circulars and in terms of the Letter of Offer, the
Rights Entitlements of the Elgible Equity Shareholders will be credited in their respective demat accounts and shall be admitied
for trading on the Stock Exchanges under the 15IN: INESTIK20025 subject to requisite approvals. For details of credit of the
Rights Entrtlemants see “Terms of the fssue — Crealt of Rights Entitlements in Demat Accounts of Elgibie Equity Sharehodars”
on page 244 of the Latter of Offer.

In accordance with Regulation 774 of the SEBI ICDR Regulations read with the SEBI Rights Issue Circular, the cradit of Rights
Entitiernants and Allotmant of Rights Equity Shares shall be made in dematerialized form only.

Eligibde Equity Shareholders holding Equity Shares in physical form as on the Record Date ie. Thursday, Apml 13, 2023 are
requested to provide relevant detais (such as copies of self-atiested PAN, client master list and defails of address proaf by way
of uploading on Reqistrar website the records confirming the legal and beneficial ownership of their respective Equity Shares)
not later than two Working Days prior to the [ssue Closing Date i.e., Wednesday, May 10, 2023 in order to be eligible to apply for
this kssue. Sech Eligible Equity Shareholders are also requested to ensure that their demat account, details of which have been
provided to the Company or the Registrar account is active to taciltate the aforementionad transter

PLEASE NOTE THAT CREDIT OF RIGHTS ENTITLEMENTS IN THE DEMAT ACCOUNT DOES NOT, PER SE, ENTITLE INVESTORS
TO THE RIGHTS EQUITY SHARES AND INVESTORS HAVE TO SUBMIT APPLICATION FOR THE RIGHTS EQUITY SHARES ON
OR BEFORE THE ISSUE CLOSING DATE AND MAKE PAYMENT OF THE APPLICATION MONEY. FOR DETAILS, PLEASE SEE THE
SECTION ENTITLED “TERMS OF THE ISSUE — PROCEDURE FOR APPLICATION™ ON PAGE 250 OF THE LETTER OF OFFER.

PROCEDURE FOR APPLICATION THROUGH THE ASBA PROCESS: Investors desinng 1o make an Application in this Issue
through ASBA process, may submit the Application Form to the Designated Branch of the SCSB or online/electronic Application
throwgh the website of the SCSBs (if made available by such SCSB) for authorising such SCSB to block Application Money
payabha on the Application in their respective ASBA Accounts.

Investors should ensure that they have correctly submitted the Application Form, or have otherwise provided an authorisation 1o
the SCS8, via the electronic mode, for blocking funds in the ASBA Account equivalent to the Application Money mentioned in the
Application Farm, as the case may be. at the time of submission of the Applscation.

For the list of banks which have been notified by SEBI to act as SCSBs for the ASBA process, please refer o hitps:www.
sehi.gov.in/sebiweb/othertherAction.do PdoRecognisedFpi=yes&intmid=34. For details on Designated Branches of SC5Bs
collecting the Application Form, please refer the above-mentionad link. Please note that subject to SC58s complying with the
requirements of SEBI Circular No. CIR/GFD/DIL13/2012 dated September 25, 2012 within the periods stipulated theren, ASBA
Applications may be submitted at the Designated Branches of the 3C58s, in case of Applications made through ASBA facility.

PLEASE NOTE THAT THE RIGHTS EQUITY SHARES APPLIED FOR IN THIS ISSUE CAN BE ALLOTTED ONLY IN DEMATERIALIZED
FORM AND TO THE SAME DEPOSITORY ACCOUNT IN WHICH OUR EQUITY SHARES ARE HELD BY SUCH INVESTOR ON THE
RECORD DATE. FOR DETAILS, SEE "ALLOTMENT ADVICES) REFUND ORDERS™ ON PAGE 266 OF THE LOF.

Applications on Plain Paper under ASBA process: An Eligible Equity Sharehodder in India who is eligible to apply under the
ASBA process may make an Application to subscribe to the Issue on a plain paper in case of non-receipt of Application Form
a5 detaided above and only such plain paper applications which provide all the details reguired in terms of Regulation 78 of
aEB! ICDR Reguiations shall be accepted by SCS5Bs. In such non-receipt of the Application Form through physical delivery
(whearever applicable) and the Eligible Equity Sharehobder not being in the position to obtain it from any other source may make
an Application to subscribe to the Issue on piain papar with the same datails as per the Application Form that is availabla on
the website of Registrar, Stock Exchanges or the Lead Manager. An Eligibée Equity Shareholders shall submit the plain paper
Application to the Designated Branch of the 5C5B for authonizing such SC 58 to block Application momay in the said bank account
maintained with the same SCSB. Applications on plain paper will not be accepted from any Eligible Equity Shareholder who has
not provided an Indian address.

Additionally, in terms of Regulation 7& of the SEBI IEDR Regulations, investors may choose to accept the offer to parficipate in
the Issue by making plain paper Applications. Please note that SC5Bs shall accept such applications only if all details reguired
for making the application as per the SEBI ICOR Regulations are specifiad in the plain paper application and that Eligible Equity
shareholders making an applcation in the Issue by way of plam paper appécafions shafl nof be permitted 1o renounce any portion
of their Rights Entiferments. For details, see "lerms of the [ssue - Applcations on Plam Paper under ASBA process”™ on page
2535 of the LOF

The Application on plain paper, duby signed by the Eligible Equity Shareholders including joint holders, in the same arder and
as per the specimen recorded with his/her bank, must reach the office of the Designatad Branch of the SCS8 belora the Issue
Clozing Date and should contain the following particulars:

1. Mame of our Issuer, baing Rushil Decor Limited; 2. Name and address of the Eligibée Equity Shareholder incheding joint holders
(in the same order and as per specimen recorded with owr Company or the Depository); 3. Registered Folio Number” DF and
Client ID No.: 4. Number of Equity Sharas held as on Record Date; 5. Allotment option preferred - ondy Demat form; 6. Nember
of Rights. Equity Shares entitled t; 7. Number of Rights Equity Shares applied for, . Number of Additional Rights Equity Sharas
applied for, if any; 9. Total number of Rights Equity Shares applied for within the Right Entitements; 10. Total amount paid at
the rate of T162/- per Rights Equity Share: 11. Details of the ASBA Account such as the account number, name, address and
branch of the relevant SCSB; 12. In case of NR Eligibde Equity Sharehoéders making an application with an indian address, details
of then REFCNA/NROD Account such as the account number, name, address and branch of the SC5B with which the account
is maintained; 13. Except for Applications on behatf of the Central or State Government, the residents of Sikkim and officials
appointed by the courts, PAN of the Eligible Equity Sharehotder and for each Eligible Equity Shareholder incase of joint names,
irrespective of the total value of the Rights Equity Shares applied for pursuant to the |ssue. Documentary evidence for exemption
1o be provided by the applicants; 14, Authorisation to the Designated Branch of the SCSB to bleck an amount equivalent to the
Application Money in the ASBA Account; 15. Signature of the Eligible Equity Shareholder (in case of joint holders, to appear in
the same sequence and order as they appear in the records of the SCSB); 16. Additionally, all such Applicants are deemed to
feave accepted the following:

“WWe undersiand that neither the Rights Entitlerment mar the Rights Equity Shares have been, and will be, registered under the
United Stafes Securiies Act of 1833, as amended (“US Securities Act”) or any United States state secuities Gws, and may
maf be offered, sofd, resold or offerwise transferred within the United States or to the femiones or possessions thereal (“United
States”) or lo, or for the account or banefit of a Unifed Stafesperson as defined in the Reguiation 5 of the US Securities Act
(“Regulation 7). I we undersfand the Rights Equity Shares refarred fo in this application are being offered in India bit nat
in the United States, [/ we unogrsiand ffe offenng to which this application refates is nol, and undér no circuUmsiances is o
be constraed as, an offering of any Rights Equity Shares or Rights Entitiernent for sale in the United Siates, or as a solicitation
therein of an offer fo buy any of the sald Rights Equily Shares ar Rights Entitterment in the United Sfates.

Accordingly, [/ we undersiand this appiication showd nof be forwarded fo or fransmitfed in ar fo the United States at sny time.
I we covfirrn that I we are not in ihe United Stafes and understand thal meifher us, nor the Regisiar he Lead Manager or any
affer persom aching o behall of us wall accep! subscriphions from any person, oF the agen! of any person, who appears fo be,
or who we, fhe Registrar, he Lead fManager or any ather persan aciing o behall of us have reazon fo believe s a resident of
the United Sfates U5 Person” (as defimed in Regulalion 8) or is inefigible fo participate in fhe lesue under the secunties
faws of their jurisdiction.

“If Wle will molf offer, sell or offverwise fransfer any of the Equily Shares wiich may be acouired by us in any funsdiclion or urder
any elrcumsiances in which such offer or sale is not autirovized or lo any person fo wharm I is unfawi fo make such offer sale
o invitation excepl under effcumstances thal will resul! in compliance with any applicable laws or reguiations. We salisly, and
gach account for which we are acting satisfes, all suitabiity standards for investors in investments of the type subscribed for
herein imposed by the jurisdiction of our residence.

I We understand and agree that the Rights Entitlement amd Rights Equity Shares may not be reoffered, resold, pledged or
orherwise transferred excend in an offshore fransaction in compiiance with Regulation 5. or otherwise pursuant 1o an exemobion
from, of in a transaction nol subyect fo, the registration requirements of the U Securities Act,

ifWe (i) am/are, and the person, i amyg far whose accoun! [we amfare acquining such Rights Entitiernent, andfor the Equily
Shares, fsfare outside the United States or a Qualified Institudional Buyer (as defined in the US Secivities Actl, and (i) is/are
acquining the Rights Entitfemeant andor the Equity Shares in an offshore transachion maeting the requiramants of Reguation 5 or
in a fransaction exemot from, or not subject to, ife registralion requirements of the US Securifies Act,

I'We acknowiedge that fhe Compary, e Lead Manager, their affiiates and ofhers will rely upon the fruth and accuracy of the
faregoing representalions and agreements. "

In casas where multiple Application Farms are submitted for Applications pertaining to Rights Entitiements credited to the same
demal account or in demal suspense escrow account, including cases where an Investar submits Application Forms along with
a plain paper Application, such Applications shall be lizble 1o be rejected.

SELLING RESTRICTIONS: The distribution of this Letter of Offer, Abridged Letter of Offer, Application Form and the Rights
Entitlernent Letter (*lssue Materials") and the issue of Rights Entitlernents and Equity Shares on a rights basis to persons
in certain jurisdictions outside India is restricted by legal requirements prevadling in those junsdictions. Persons into whose
possassion this Letter of Offer, Abridged Letter of Offer, Application Form and the Rights Entitlement Letier may come are required
10 inform themselves about and obsarve such restrictions. Our Company Is making this Issee on a rights basis to the Eligible
Equity Sharehodders of our Company and will dispatch the Abridged Latter of Offer, Application Form and the Rights Entitlemant
Letter only to Eligible Equity Shareholders who have provided an Indian address to our Company.

NO OFFER IN THE UNITED STATES: The Rights Entitlements and the Rights Equity Shares have not been and will not be
registered under the United States Securities Act of 1933, as amendead (the “Securities Act™), or any U.5. State Securibies [aws
and may not be offered. sold. resold or otherwise transferrad within the United States, except in a fransaction exempt from the
registration reguirements of the Securities Act. The Rights Enfitlements and equity shares referred to in the letter of offer are being
offerad in India, but not in the United States. The offering to which the Letter of offer ralates is nol. and under no circumstances is
1o be construed as, An offering of any equity shares or rights entitiements for sale in the United States or as a solicitation therein
of an offer to buy any of the said securities. Accordingly, the letter of affer should not be forwarded to or transmitted in or into
the United States at any time.

Neither our Company, nor any person acting on behalf of our Company, will accept & subscription or renunciation from any
person, or the agent of any person, who appears to be, or who our Company, or any person acting on behalf of our Company,
has reason fo believe is, in the Linited States when the buy order is made. Envelopes containing an Application Form shouid
not be postmarked in the United States or otherwise dispatched from the United States or any other perisdiction where it would
be illenal to make an offer under this Letter of Offer. Gur Company is making this Issue on a nghts basis to the Eligible Equity
ahargholders and the Abridged Lefter of Offer, Application Form and the Rights Entitlement Letter will be dispatched to the Elsgible
Equity hareholders who have provided an Indian address to our Company. Any person who acquires the Rights Entilements and
the Equity Shares will be deemed to have declared, represented, warranted and agreed, by accepting the delivery of the Letter of
(Orffer, (i) that it is not and that, at the time of subscribing for the Equity Shares or the Rights Enfitiements, it will not be, in the Linited
afates when ihe buy order is made; and (i) is authorised to acquire the Rights Enfiflements and the Equity Shares in compliance

with all applicable laws, rules and regulations.

Our Company, in consultation with the Lead Manager, reserves the right to treat as invalid any Application Form which: (1) appears
to our Company or its agents 1o have been executed in or dispatched from the United States of America; (8) does not include the
relevant cartification set out in the Application Form headed “Overseas Shareholders® to the effect that the person accepting and/
or renouncing the Application Form dogs not have a registerad address (and is not otherwise located) in the United States, and
such person is complying with kaws of the jurisdictions applicable to such parson in connection with the |ssue, among others;
{iii) whara our Company believes acceptance of such Application Form may infringe applicable legal or requlatory requiremants;
or {iv) whara a registerad Indian address is not provided, and our Company shall not be bound to allot or issue any Egquity Shares
ar Rights Entitlement in respect of any such Application Form

Mone of the Rights Entilaments or the Equity Shares have been, or will be, registered under the United States Securities Act of
1933, 25 amended (lhe “Securities Act”), or any state securities laws in the United States. Accordingly, the Rights Entitlernents
and Equity Shares are being offered and sold only outside the United States in compliance with Regulation S under the Securities
fict and the apphicable laws of the jurisdictions where those offers and sales are made.

LAST DATE FOR APPLIGATION: The last date for submission of the duly filled in the Application Form or a plain paper application
is Friday, May 12, 2023, i.e., Issue Closing Date. Our Board or any commitiee thereof may extend the said date for such period
s it may determine from time o time, subject to the Issue Period nof exceading 30 days from the Issue Opening Date (inclusive
of the Issue Opening Date).

If the Application together with the amount payable is either (i) not blocked with an SC58; or (i) not received by the Bankers to the
Issue or the Registrar on or before the closa of banking hours on the Issue Chosing Date or such date as may be extended by our
Board or any commitiee thereof, the invitation to offer contained in the Letter of Offer shall be deemed to have baen declined and
our Board or any committes thereof shall be at libarty to dispose of the Equity Shares hereby offered, as provided under “Terms
of the Issue - Basis of Alotment” on page 265 of the LOF, Please nota that on the Issue Closing Date, Applications through ASBA
process will be uploaded until 5.00 p.m. (Indian Standard Time) or such extendad time as permitted by the Stock Exchanges.
ALLOTMENT ONLY IN DEMATERIALISED FORM: In accordance with Regulation 77A of tha SEBIICDR Regulations read with the
SEBI Rights Issue Circular, the credit of Rights Entittements and Alotment of Rights Equity Shares shall be made in dematerializad
farm only. Prior to the Issue Opening Date, owr Company shall credit the Rights Entitlernents to (i) the demat accounts of the
Eligible Equity Shareholders holding the Equity Shares in dematerialised form; and (ii} 8 demat suspense eScrow accoumt (namedy,
“RUSHIL DECOR LIMITED-DEMAT SUSPENSE ACCOUNT™) opened by our Company, for the Elgible Equity Shareholders which
would comprise Rights Entitlements relating to (&) Equity Shares hald in a demat suspense account pursuant to Regulation 39 of
the SEBI Listing Regulations; or (b} Equity Sharas held in the account of [EPF authority; or (¢} the demat accounts of the Eligible
Equity Sharaholder which are frozen or details of which are unavaitable with our Company o with the Registrar on the Record
Date; or (d) credit of the Rights Entitlernents retumad/reversadTailed; or (g) the ownership of the Equity Shares currently undar
dispute, incleding any court proceedings

In accordance with the clreular SEBI Circular SEBYHO/CFD/DILZ/CIR/P/2020/13 dated January 22, 2020, the credit of Rights
Entitlernent and Allotmant of Equity Shares shall be made in dematenalisad form anly. Accardingly. the Rights Entitlements of
the Physical Shareholders shall be credited in a suspense escrow demal account opened by owr Company during the 1ssue
Pariod. The Physical Shareholders are requested o furnish the datails of their demat account 1o the Registrar not later than two
Working Days prior to the 1s5ue Closing Date o enable the credit of thedir Rights Entittements in their damat accounts at least one
day before the Issue Closing Date. The Rights Entitlements of the Physical Sharahotders who do not furnish the detaits of their
dernat account to the Registrar not later than two Working Days prior to the |ssue Closing Date, shall [apse. Further, pursuant to
a prass release dated December 3, 2018 issued by the SEBI, with affect from Aprif 1. 2019, a transfer of listed Equity Shares
cannot be processed unless the Equity Shares are held in dematerialized form (except In case of transmission or transposition
of Equity Shares). Such residant Eligible Equity Shareholders must check the procedure for application by physical sharehobders
in the section entitled “Terms of the lssue - Procedure for application by Efigibie Equity Sharehaloers holding Equily Shares: fn
physical form™ and “Terms of the lsste - Alfofment Adwices/Refund Orders™ beginning on pages 258 and 266 of the Letter of
Offer respactively.

INVESTORS MAY PLEASE NOTE THAT THE EQUITY SHARES CAM BE TRADED OM THE STOCK EXCHANGES ONLY IN
DEMATERIALISED FORM.

LISTING: The existing Equity Shares of our Company are listed on the Stock Exchanges. Our Company has received ‘in-principle’
approval from the BSE and NSE for listing the Rights Equity Shares to be aBotted pursuant to the lssue through their letiers dated
January 12, 2023 and January 04, 2023, respectively. Our Company will also make applications te BSE and MSE to oblain
trading approvals for the Rights Entitlernents as required under the SEBI circular bearing reference number SEBI'HO/CFD/DIL2Y
CIR/P/2020/13 dated January 22, 2020. For the purpose of this lssue, the Designated Stock Exchange is BSE.

DISCLAIMER CLAUSE OF SEBI: It is to be distinctly understood that submission of the LOF to SEBI should not in anyway be
deemed or construed that SEBI has cleared or approved tha LOF Investors are advisad to refer to the full fext of the “Disclaimer
Clawse of SEBI beginning on page 234 of the LOF

DISCLAIMER CLALSE OF BSE (THE DESIGNATED STOCK EXCHANGE): It is to be distinctly understood that the permission
given by B5E Limited showld not in anyway, be deemed or construad that the Letter of (ffer has been cleared or approved by BSE
Limited, nor dogs it certify the comactness or completeness of any of the comtents of the Letter of Offer. Investors are advised fo
refer to the Letter of Offer for the full text of the “Disclaimer Clawse of BSE™ on page 237 of the Letter of Dffer,

DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE should not in any way be
degmed or construed that the Letter of Offer has bean cleared or approved by NSE, mor doas it cerfify the cormectnass or
compéeteness of any of the contents of the Letter of Offer. Investors are advised to refer to the Letter of Offer for the full tex of the
“Disclaimer Clayse of NSE” on page 238 of the Letter of Offer.

BANKER TO THE ISSUE AND REFUND BANK: ICICI Bank Limitad

MONITORING AGENCY: CARE Ratings Limitad

DISPATCH AND AVAILIABILITY OF ISSUE MATERIALS: In accordance with the SEBI ICDR Regulations and SEBI Rights 1s5ue
Girculars, the Abridgad Letter of Ofier, the Application Form, the Rights Entitlement Letter and other 1ssue matenal will be sent’
dispatched ondy to Eligible Equity Shareholders who have provided their Indian address to our Company and who are located
in jurisdictions whare the offer and sale of the Rights Entitlement or Rights Equity Shares is permitted under laws of such
jurisdiction and does not result in and may not be construed as, a pueblic offaring in such jurisdictions. In case such Eligible Equity
Shareholders have provided their valid e-mail address, the Abridged Letter of Offer, the Application Form, the Rights Entitlement
Letter and ather lssue material will be sent onty to their valid e-mail address and in case such Eligible Equity Shareholdars have
not provided their e-mail address, then the Abridged Letter of Offer, the Application Form, the Rights Entitiement Letter and
ofher Izsus material will be physically dispatchad, on a reasonable effort basis, fo the Indian addresses provided by them. In
accordance with the above, the dispatch of the Abridged Lefter of Offar, the Rights Entitement Letter along with the Application
Form has baen completed on April 20, 2023, by Registrar to the Issue, i.e. Bigshare Services Private Limited to all the Eligible
Equity Shareholders of the Company, whose names appeared in the Register of Members,’ Beneficial Owners of the Company as
an the Record date, i.e., Thursday, April 13, 2023, in electronic form theough e-mail on Apeil 15, 2023, to the equity shareholders
who have registered email-id and physically through speed/registered post on April 20, 2023.

Further, the Letter of Offer will be sent/dispatehed to the Eligible Equity Shareholders who have provided Indian address and who
hawe made request in this regard.

Investors can accaess the Letter of Offer, the Abndged Letter of Offer and the Application Form (provided that the Elgible Equity
shargholder is elégible to subscribe for the Rights Equity Shares under applicable laws) on the websites of a) our Company at
wwnw.rushil.com; b) the Registrar to the Issua at www.bigshareonline.com; c) the Lead Manager at www.saffronadvisor.com and
d) the Stock Exchanges at www.bseindia.com and www.nseindia.com respectively.

Eligible Equity Shareholders can also obfain the details of their respective Rights Entitiaments from the website of the Registrar
{L.2., www bigshareonding,com) by entesing their DP 10 and Client 1D or folio number (for Eligible Equity Shareholders who hold
Equity Shares in physical form as on Record Date) and PAN. The link for the same shall aiso be available on the website of our
Company (1.e., www.rushil.com)

Further, our Company along with the Lead Manager will undertake all adequate steps to reach out the Eligibde Equity Sharehokders
whi have provided their Indian address through other maans, as may be feasibla

The Investors can visit tollowing links for the below-mentionad purposes:

a) Frequently asked guestons and onling' electronic dedicated investor hefpdesk for guidance on the Applcation procass and
resolution of difficulties faced by the Investors: www bigshareonline.com

b} Updation of indian address in the récords maintained by the Registrar, www.bigshareonling.com

¢) Updation of damat account detaits by Eligible Equity Shareholders holding sharas in physical form; www bigshareonling.com

d) Submission of Indian address proof, selff-attested PAN copy, Aadhar copy, client master sheet and demal account details by
non-resident Eligible Equity Shareholders: www.bigsharaonline.com

The LOF is also available on the website of SEBI at www.Sebl.gov.in

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE

)

® & » » ¢ energising ideas
SAFFRON CAPITAL ADVISORS PRIVATE LIMITED BIGSHARE SERVICES PRIVATE LIMITED

B05, Center Point, 6th floor, Andheri Kurla Road, J. B. Nagar, |Office Mo 56-2, Gth floor Pinnacle Business Park,

Andheri (East), Mumbai - 400 059, Maharashtra, India. Next to Ahura Centre, Mahakali Caves Road, Andheri (East),
Tel: + 51. 92 4573 0394 Mumbai - 400003, Maharashira, India.

Contact Person: Gaurav Khandetwal’ Vipin Gupta Wol: +9122 = biba Gy

cok : . Contact Person: Vijay Surana
E-mail:rights. issue@saffronadvisor.com T . .

. ) Email: nghtsissua@bigshareoniine.com
Website:www saffrenadvisor com f @big

Website: www.higshareonline.com

SEBI Registration Number; INM 000011211 SEBI Registration Number: INRODODO 1385
COMPANY SECRETARY AND COMPLIANCE OFFICER

HASMUKH KANUBHAI MODI

HH RUSHIL DECOR LIMITED

o Registered Office: 5. No. 125, Near Kalyanpura Patia, Gandhinagar Mansa Road, Kalol, Village Iia,
R U s H [ |_ Gandhinagar — 382 845, Gujarat, India. | Tel: +91 98 2543 8039,
Corporate Office (Address where books of account and papers are maintained): Rushil Houss,
Mear Neelkanth Graan Bungalow, Off. Sindhu Bhavan Road. Shilaj, Ahmedabad-380 068, Gujarat,
India, | Tel: +51 78 6140 0400 | E-mail: ipo@rushil.com | Website: www.rushil.com

Imvestors may contact the Registrar to the Issue or our Company Secretary and Compliance Officer for amy pre-lssue or post-
Issue related matters, All grievances relating to the ASBA process may be addressed 1o the Registrar 1o the Issue, with a copy
to the 5C5B, giving full details such as name, address of the Applicant, contact number(s), e-mail address of the sole’ first
holder, folo number or demat account, number of Rights Equity Shares applied for, amount blocked, ASBA Account number
and the Designated Branch of the SCSB where the Application Forms, or the plain paper application, as the case may be, was
submitted by the Invastors along with a photocopy of the acknowladgement slip. For details on the ASBA process, see “Tenmms
of the Issue” beginning an page 243 of the Letter of Offer.

HEC W LiM| TeD

For Rushil Decor Limited

Sd/-

Hazmokh Kanubhai Modi

Company Secretary & Compliance Officer

Place: Ahmedabad
Date: April 26, 2023

Rushil Decor Limited is proposing, subject to market conditions and other considerations, to make a rights issue of its
equity shares, and has filed a Letter of Offer dated April 8, 2023 with SEBI and the Stock Exchanges. The Letter of Offer is
availabie on the website of SEBI at www.sebi.gov.in, the Stock Exchanges, |.e., National Stock Exchange of India Limited
at www.nseindia.com, BSE Limited at www.bsgindia.com, Company at www.rushil.com, wabsite of the Reqgistrar at www,
bégshareonling.com and the weabsite of the Lead Manager at www.saffronadvisor.com, Potential Investors should note that
investmant in equity shares involves a high degree of risk and are requestad to refer to the Letter of Offer filed with SEBI and
the Stock Exchanges, including the section titted “Risk Facfors ™ baginning on page 25 of the Letter of Offer for details of the
same. Potential Investors should not rely on tha Draft Letter of Offer for any Investment decision.

This announcement has been prepared for publication in India and may not be released in the United States. The LOF does
not constitute an offer to sell or an invitation to subscribe to the securities offered in any jurisdiction to any person to whom
it is unlawful to make an offer or invitation in such jurisdiction. The Rights Enfitlements and Rights Equity Shares offered
in the Issue have not been and will not be registered wunder the Securities Act or any state securities laws in the United
States, and unless so ragistered may not be offered or sold within the United States, except pursuant to an exemption from,
or in a transaction not subject to, the registration requirements of the Securities Act and applicable state securities laws.
Accordingly, such Rights Entitiements and Rights Equity Shares are being offered and soid (i) outside of the United States
in offshore transactions in reliance upon Regulation 5 under the Securities Act and the applicable laws of the jurisdiction
where thosa offers and saleés occur; and (i} in the Unitad States to “qualified institutional buyers™ (as defined in Rule 1444
under the Securities Act) in fransactions exempt from the registration requirements, under Section 4{a) of the Securities Act,
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